
OPEN COURT

IN THE C2NrRA'L ADMINISTRATIVE TRIBUNAL,A'JDL. BENCH

ALlAHABAD-_ .. _...-.,;;;;;-

DATeD: THIs TH':: 29TH DAY OF flAY 1997

Hon 'ble Mr. T. L. Verma JM

CORAM : Hon 'b Ie Mr. S. Dayal AM-.~.-.-.-.-.-.-.-.-.

Union of India through CommBndant

Ordnance Dar.ot , Fort,

Allahabad.- - - - - - - - - - - - - - -Allahabad

C/A Sri N.B.Singh

Versus

1. The Prescribed Authority under

payment of Wages Act, V.f.
Kano ur ,

2. Mr. K. L. Dwivedi, Additional l."bour

Commissioner, Office of t.he Labour

Commissioner, Authority unds r Faymcnt

of '.'ages Act, Kanr ur ,

3. Mr. Ashfaq Ali Siddiqui,

s/o Late Ishtiaq Ali Si:1diqi,

c/o Mr. Rajesh Tov-a r L, 773, Vl-l

Sa ket Nc c ar , Near Ram 4e la Gro'.md,

Keno ur , . . . . . • • . . . . . . .
C/R Sri J. N. Tewari.
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By Hon'ble Nx. T. L. verma JM

I

This application has been filed for

quashing the order dated 27.6.1992 passed by the

prescribed authority under the payment of wages Act.

2. Inview of the recent deicision of the

Hon'ble supreme court in K. P. Gupta Versus Controller

of Fri nti ng and stati onery, the matters ari si ng cut

of the order of' prescribed authority under the payment

of wages Act are not cognizable by this Tribunal.

3. This application, therefore, is not

maintainable be f cro this Tribunal and the same is

dis!-'osed of accordingly. Nothing in this crde r , however,

shall preclude the alJ~licant from seeking re::,edial

measures for redressal of grievance before the appr9-

priate legal forum, if sc advised.

rfflMv~
Member (J)


